O.A. No.1178/93 DATE OF (ECISION 3- |
MP 1567/93,1620/93 ey .

8h.Badri Ram & Others, Adpplicants
| V/s
UL0.I, & Others : Respondents
| FOR THE APPL ICANT Sh JM.R Bhardwaj , dounsel
FOR THE RESPONIDENTS - NONE
CORANL
j\
* Hon'ble Sh.N.V.Krishnan, Vice Chan.rman(a)

: , Hon'ble Sh.B.S.Hegde, Member {J)

l. Whether Reporters of loc al pq:ers may be
allowed to see the Judgement?®
+ 2+ To be referred to the Reporter or not?
i+ .3 Vhether their Lordships wish to see the fair &
| : i - copy of the Judgement?. :_‘

§1d e 4, Whether it needs to be circulated to other
' : Benches of the Tribunal?
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{Delivered by Sh. N.v.Krishnan, V.G.{A))
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fpplicant has filed MPNo .1620/93 containing
i prayer for filing joint applicat_ion.‘Prayer is ailowed.

We have heard the learned counsel for the gpplicant. We
notice that grievance of the applicant is f:\gainst the order
dated 14-2-92 {Annexure r"‘u—l- to Annexure A-5) by which they
were suspended vby the Chief Accounts Officé IIInd
respondent. They have also filed representation to tb&t-t

au thor ity.

2. As GCS(GCA) Rules, 1965 spec1£1cally provide

for an appeal against order of suspension the appl:lcarrt
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ought to have exhausted such statutory remedy before filing




for the app‘licantl seeks permissior\to withdravé this :
mplication preserving this liberty to file an !
appeal before Gompetent Authority. In the sisd
circumstances, of the case permission is granted, {
and agpplicant is given permission to file an gppeal 4
before competent authority within 30-days of the
receii;)t of this order. Hence this O.A. is disposed :

of as above.
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MEMBER(J) VICE CHAIRMAN(A)
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